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by all over sgencies. So this should
be investigated tully.

. ]
(iv) SPREADING OF JAUNDICE IN AN
EPIDEMIC FORM IN HILL DISTRICIS

oF UrTar PRADESH
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(v) REPORTED CASES OF CRIMINAL
ASSAULT ON WOMEN IN BIHAR AND
MapHYA PRADESH

SHRIMATI GEETA MUKHERJEE
(Panskura): Under rule 377 1 want
to raise one matter. On 13th of
March the Patriot has reported iwo
incidents of rape from two states un-
der President’s rule viz, Bihar and
Madhya Pradesh, In Bihar, a young
Haryjan woman of Bijwania village in
Champatia block under West Cham-
paran was crimmnally assaulted by a
co-villager, 'The police have rogis-
tered a case. No arrest has kLeen
made so far. At Jabalpur in Madhya
Pradesh two young sisters, one of
them married, were raped at the point
of knife and forced to cook food by
about a dozen drunk men who beseiz-
ed their house in the thinly pupulated
locality on the 11th March.  Such
news of repe are offen reported in
the Press now-a-days. Many more in-
cidents take place which are not
reported, Ip view of the fact that
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rape should be considered a crime

against humanity, I draw the atten-

tion of the government to take imme-

diate steps for apprehending and

punishing the culprits in these two’
cases, as well as to devise more eflec-

tive mean in the legal, administrative

and social fields to curb this evil effec-

tively in all parts of the country.

SHR] CHANDRAJIT YADAV
(Azamgarh): Under rule 377 such
cases are brought tp the notice of the
House. The whole nation feels con-
cerned about suich serious  cases.
Would you ask the Minister to tell
us what steps are being taken so that
we may know,

MR. SPEAKER: It is brought to
the notice of government.

SHRI CHANDRAJIT YADAV: The
Minister shouly make a statement.

MR. SPEAKER: We cannot do it,
Action has to be initiated by them.

—— —— e

12.20 hrs.

GENERAL BUDGET, 1980-81—GENE-
RAL DISCUSSION, DEMANDS FOR
GRANTS (ON ACCOUNT), 1980-81,
AND SUPPLEMENTARY DEMANDS
FOR GRANTS, 1979-80—Contd.

THE MINISTER OF FINANCE AND
INDUSTRY (SHRI R. VENKATARA-
MAN)* Mr. Speaker, I have heard with
greal interest and attention the contri-
huticn made by all seclions of the
House. In the concluding part of my
address I invilied the House to offer
constructive suggestions for framing
the reguiar budget for the year 1980-
81 A large number of suggestions have
been made on the floor nf the House
such as expanded expenditure on some
cf the projects like irrigation, indus-
tries, rural development support to
village and rural industries, etec.
1 am thankful tp all the Members for
the various suggestions they have made.
I am sure that in the revamped budget
which will come up in the course of the
year these suggestions will be reflected
and adequate provisions made therefor.



